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Honibl Mr D. S. Bawela 	AM 

ne is present for the applicant even on 

revision of the Cause list. Stjri G.P.Agrawal is 

prose on behalf of the resporkients. As per order 

dated t12f.1997, it was provided that if on the next 

date, he learned counsel for the applicant is not 

prose 	Q.A. is liable to be dismissed for default 

Today either the applicant is present nor any.*  

ad jour merit has been sought . No R.A. has al so been 

filed in sp it e of repeated epportunities being given 

after fling of C.A. on 18k9 ,1996 Inview of these 

facts, O.A. stands dismissed for default:, 

Member (A 
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